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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

T G M P T A - - T S e G v S b -

Between :-

Modhl.Afzal .
f
es Applicant

And : ' [

1. Union of Ipdia,
Rep. by General Manager, \
S.C.Raiiway, Sec'bad,

2. The Uivigional Railway Manager,
S5.C.R., Sec'bad.
I

++ Respondents

I

I

Counsel for the Applicant : Shri P.Ramaswamy

Shri D.francis Paul, SC for Rliys
[

]

CORAM: : o
' ' ' |

THE HON'BLE SHRI R.RANGARAJAN : MEMBER {(A) |

(13

Counsel for the Respondents

(Order per Hon'bie Shri R.Rangarajan, Member CA)
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(Order per Hon'ble Shri R.Rangarajan, Member (A) )F

None for the applicant, Heard Shri D.F.Parl,'standing

counsel for the respondents. - |

- — - -

2. The applicant in this 0.A. was appointed Js Khglasi in

Lallaguda, Locoforemen office.,on 1-12=72. Thereafter he |was transferéi_
|

roed to Locoforemen office, Kasipet, SC Railway BG and prgmoted

to Grade-1I painter in the scale of Rs,1200~1800. Due to(the closure
|

of Lucoﬁnés;jg;Kazipet, alternative appointment uas|offered to the
applicant. The applicant uvas seliected to the post ?f Tigket Collec=-
tor in the scale of pay of Rs950-1500 and he was tr?ined at Zonal
Training Schooly Moulali, Hyderabad from 27-6=50 to|23-8-50. gfter
successful completion of the training, he was posted as @ Tickst
Collecotr in terms of order No.CP/528/2/1200 dt.24~5~54 |(Annexura-j
to OA) and was posted ka in Séc'bad. It is statad for the applicant
that at the time of his posting as Ticket 8011actur'ﬁ;a4ag‘his pay tre

dhft the stage of R,1110/- pm in the scale of pay of E.95ﬂ-1500. His
pay és a Painter in the scale of R,1200-1800 was kJ1290/- pm,

|
Hence he requestsd for proteching his pay at the stage gf fs.1290/=

- |
in the scale of pay of R.950-1500. He relies on the rule 1313(3)II
| .

and Railway Bogp,'s letter No.1/80/Cus/2 dt.20-1-8? for|getting the

above relief, It is stated that his pay was not p?otectsﬁ.

3. This 0.A. is fiied praying for a directi&n to| the respon-
dents to protect his pay at the stage of Rs,1290/- Lith pfPect from
24-6-94 when he joined as a Ticket Collector in the scale of pay

of %.950-1500.[ In a similar case in OA 140D0/94 daLided on 12«10-95

(sri P.lyalaiah Vs, Union of India & another) the Lrib#nal has

..‘.3.




- 3 = |
directed for protechion of pay when the applicant infthat
posted as a Ticket Colléctnr. That UA wes disposed of o
basis of the earlier case viz., OA 95/94, In view of the
that this cass is covered by tuwo earlier cases, I see no
to dirfer from the judgememt given in sarlier casas.IVThd
fiied thig C.A. on 3-4=-96 wherses he uas pﬂqtad as Ticket
on 24-6-94, Hence it has to be held that the applicant K
thig Tribunal belatedly. Hence he is entitled for arreax
basis of his pay protection only from one year priorlto i
thig 0.A.(This GAZﬁgfﬁlad an 3.4.96).a1n the resuﬁt, I
the respondents to give the notional péy protection to th
cant at %.1290/£m;hichrhe was drawing asPainter Gr.Il at

of his posting ag Ticket Collector in the fixation of thg

Ticket Collector trsating the differsnce in the pay drauwn

Gr.Il and as Ticket Collector as Personal pay to him till

ad justsd in future increments. The applicant is entitleg

arrears only from 3-4-85, I make it clear that the applj

entitled to the same payscale of the skilled Painter Gr.]

working as Ticket Coliector end he will be goverened only

pay scale of Ticket Collector.

4, The G.A. is ordered accordingly. No costs,
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 Cepy te: | | C ;

13 The General managor, South Cantral Railuaw,
Secunderabads’ .

23 The Divisiendl Railuay managar, Sauth Csnhral Rafluay,

Slcundarabad@

33 One copy to H:JP‘ﬂamasuamy, Adu-cata,CAT,Hydarabad.‘

43 Ona cepy to mr.DoFrancia Paul, . sc Par Railutya,CAT,ﬁydw‘

5« One copy te D.R(A), EAT,Hydarahadq

.. . 63 One duplicate cepys

YLKR
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